1 Re. Demand for

RAJYA SABHA

Tiday the 31st July 1992/%th Saravana
1914 (Saka)

The House met at cleven of the
clock The Deputy Chairman in the
Chair

Re DEMAND FOR THE SUSPEN-
TION OF QUESTION HOUR

THE DEPUPTY CHAIRMAN ;
Q. No. 341.

SHRI S. JAIPAL REDDY
(Andhra Pradesh): Madam, we all
gave notice. .. (interruptions)... We
gave the notice. . (interruptions)

THE DEPUTY CHAIRMAN: |
know. I won’t pernit.
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the suspension of 2
Question Hour
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Mr. Dipen Ghosh, I have not yet
suspended the Question Hour. So
please sit down. The first question is
not in your name.
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Juawmta : A afsy o Please
sit down, when 1 am on my
feet.. .. .(Interruptions)... [ said
please sit down whenTam on my
feet. Please have some courtesy.
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I have received a letter from a coupel
of Members and have always taken
the view that the Question Hour is
the right of Members and I would
not like to suspend it.

SHRI S. JATPAL REDDY: No.
We are also Members.
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When I suspend it.

When I am not suspending it, I
cannot permit anyone.
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the suspension of 4
Question Hour

SHRIDIPEN GHOSH (West
Bengal): Madam, this is the greatest
scam. We demand suspension of th

Question Hour.

SHRI S. JAIPAL REDDY:
Madam, this is the greatest scam. .
(Interruptions).. . . .
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SHRI S. JAIPAL REDDY : What
will be done. . .(Interruptions). . .
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I know that you are very imuch con-
cerned about it. 1 agree with your
concern. I am not at all saying that
you are not concerned . . (fnterruptions
But the question is. . . . (interruptions)
Mr. Dipen Ghosh...... (interrup-
tions ...... Sorry, Mr. Gurudas Das
Gupta, please sit down. Please take
your seat. Mr. Ghosh, I mistook
you for Mr. Gurudas Das  Gupta
you konow that sometimes when two
sounds are coming at the same volume
it becomes difficult to identify the
Member. . ..Now fifty minutes are
not going to make much difference.
At 12 o clock T will permit the Member
one by one.
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THE DEPUTY CHAIRMAN:
Q. No. 341.
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You do not want to follow the rules.
You do not want to follow the system
. You want to make your own judge-
ment. That is not correct.

4 = 3
SHRT V. NARAYANASAMY

(Pondicherry): They cannot hijack
the House like this.

SHRI MENTAY PADMANA-
BHAM (Andhra Pradesh): Why does
the Government not come out with
all the facts?
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the suspension of 6

Question Hour

THE DEPUTY CHAIRMAN: I
am giving my assurance. . . (Interrup-
tions).... 1 can manage. (Interrup-
tions). .. Ve | WTEET ST, I TAF T2
g SET§, W9 @y TR
g1 F AN qIw T I
b g

SHRi SIKANDER BAKHT:
Nobody wants you to suspend
th(_e Question Hour, .
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SHRI YASHWANT SINHA:
Madam, may T suggest a way out?
(Interruptions).
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. THE DEPUTY CHAIRMAN: It
i1s my right not to ask. I called the
question. The Member has got- this
name in the ballot with great difficulty.
He is a new Member. He has a right
to ask his question. (Interruptions).
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SHRI DIPEN GHOSH: Thisis
more important than the question.

SHRI YASHWANT SINHA:
Madam, there is no reason for con-
frontation on this issue.

THE DEPUTY CHAIRMAN: I
do mnot know why ...(Interrup-
tions).

SHRI YASHWANT SINHA:
Madam, Members have approached
you with arequest. Whileit is certainly
within your discretion to  waive the
rules or not, there is a certain senti-
ment associated with a large oumber
of Members of this House.

THE DEPUTY CHAIRMAN:
Not very large.

SHRI MENTAY PADMANA-
BHAM: Very large, Madam. We are
more in number than the ruling party
Members. The Government is ina
minority here in this House.

SHRI YASHWANT SINHA:
Therefore, Madam Deputy Chairman
I am suggesting. . . .

THE DEPUTY CHAIRMAN:
The Leader of the House wants to
say something.

 SHRI YASHWANT SINHA:
Let. him react -afterwards. The
only request that we make to you is
that according to the letters which
you already have from the Members
of this House, take the sense of the
House about whether we should go
ahead with the Question Hour or
pot. If the Members voluntarily give
up their right ...(Interruptions)

THE DEPUTY CHAIRMAN:
Let me give my ruling, He has put a
question. (Interruptions). Or, you
come and sit here and run the House,
1, within my right, allow or do not
allow. I, voluntarily, do not want to
give up my right. (Interruptions).

[ RAJYA SABHA ]

the suspensio‘;r. of 8
Question Hour

SHRI YASHWANT SINHA:
Madam, let us not create a situation of
confrontation. We are unnecessarily
taking this House towards confronta-
tion. We request you to take the
sense of the House.

THE DEPUTY CHAIRMAN: 1
am not ... (Interruptions).

SHRI YASHWANT SINHA:
Let us go by the sense of the House.

THE DEPUTY CHAIRMAN:
It is not your right. (Inferruptions).

SHRI SIKANDER BAKHT:
We do not want the Question Hou
to be suspended. We just want tc
make a submission for 2 minute
You are not permitting it ?

THE DEPUTY CHAIRMAN
Mr. Sikander Bakht,....(Interrup
tions). Just a second. Let me repl
to him.

SHRI S. JAIPAL REDDY
Please do not take it as a persons
matter of prestige. It is the concen
of the House.

THE DEPUTY CHAIRMAN
It is not a personal question. Any
body who sits here will say the sam
thing fax a&0 @rga, awT T
g oA qF fagd fo ) Ao W
W oar A T g, e A @ S
T wr g ... (;mum
The Chair has also tosce that Mer
bers can put their questions.” NV
Yadav wants to ask a question. Ho
do I violate his right?

SHRI YASHWANT SINHA
This House is run by the sense of th
H ouse. The sense of the Ho use m
be taken into account.
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SHRI GURUDAS DAS GUPTA
(West Bengal): Let me move a
resolation . I seck the indulgence of
the Chair to move my resolution.

THE DEPUTY CHAIRMAN: I
have not given permission to move any
resolution.

SHRI GURUDAS DAS GUPTA:
1 would like to move my resolution.

THE DEPUTY CHAIRMAN: I
have not given my permission. Please
sit down. (Interruptions). No. :

SHRIGURUDAS DAS GUPTA :
I can move it.

THE DEPUTY CHAIRMAN:
Even to move that, you have to take
my permission. I am not giving
permission. (Interruptions).

SHRI GURUDAS DAS GUPTA:
I move a resolution for the suspension
of the Question Hour.

SHRI V. NARAYANASAMY:
The Chair has not given permission.
(Interruptions).

SHRI GURUDAS DAS GUPTA:
I can move it within the rules.

THE DEPUTY CHAIRMAN:
It is not in the rules.

SHRI YASHWANT SINHA:
There is no greater consideration than
-the sense of the House.

[31 JULY 1992] to
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Questions 10

THE DEPUTY CHAIRMAN:
will adjourn the House (Interruptions)
if you want to take away the right
of the Member to put his question, 1
will not be a party to it. I will

. adjourn the House. (Interruptions) 1

will permit it at 12 o‘clock. (Interrup-
tions)

SHRI YASHWANT SINHA:
Madam, the sense of the House 1s
sovereign. (Interruptions)
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Since I have not suspended the Que_s-
tion Hour. whatever they are speaking
is not going on record. I will give
you permission at 12 ofclock and I
adjourn the House.

The House then adjourned
at eleven minutes past eleven
of the clock.

12.00 noon —
[The House reassembled at 12 of
the clook. The Deputy Chairman
in the Chair]

WRITTEN ANSWERS TO
QUESTIONS

Pay scales of Teachers of Kendriya
Vidyalaya and Navodaya Vidyalaya
in union Territories

*34]1. SHRI RAM GOPAL
YADAYV:
SHRIMATI SARALA
MAHESHWARI:

Will the Minister of HUMAN
RESOURCE DEVELOPMENT
be pleased to state:

(2) Whether it is a fact that the
pay-scales of different categories of



